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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I

APPEAL No.ST/70501/2017-ST[SM]
(Arising out of Order-in-Appeal No0.25-30/ST/APPL/KNP/2017 dated
23/01/2017 passed by Commissioner of Customs & Central Excise

{Appeals), Noida)

M/s B.K. Agarwal Appellant
Vs.

Commissioner of Central Excise & 8.T., Kanpur Respondent

Appearance:
Nene . for Appellant
Shri Mchammad Altaf, Assistant Commissioner (AR), for Respondent

CORAM:
Hon’ble Mr. Ashok Jindal, Member (Judicial)

Date of Hearing : 1470972017
Date of Decision 14/09/2017

FINAL ORDER NO-=7.290/.201F ...

Per: Ashok Jindal

None appeared on behalf of the appellant norany
compliance report has been placed on record.
2, The brief facts of the case are that the application of
appellant for condonation of delay was allowed, subjﬁjct to
the condition that appellant shall deposit a sum of
Rs.3,000/- (Rupees Three Thousand) in the “Prime
Minister National Relief Fund’ within a period of 7 days

and the date of compliance was fixed on 14.09.2017.






2 APPEAL No.ST/705(1 /201 7-51]5M)

3.  Today when the matter was called, no compliance
has been placed on record. In these circumstances,

appeal 1s dismissed for non compliance of the

Miscellaneous Order No.70270/2017 dated 04.09.2017.

{Dictated in Court)

sd/-

(Ashok Jindal)

Member{Judicial)
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